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INTRODUCTION 

I. the Chairman of the Public Accounts Committee as autbori8ed 
by the Committee do present on their behalf this Ninety-fifth Re-
port of the Committee (Fifth Lok Sabha) on Audit Reports on the 
Accounts of the Indian Institute or-Tochnology, New Delhi for the 
years 1966-67 to 1970-71. 

2. The Audit Reports for the years 1966-67 to 1970-71 were laid 
on the Table of the House on the dates shown below:-

Au::lit Reports for the year 

1966-67 

1967-68 

1968-69 

1969-70 

1970-71 

• 

~ 

Date on which laid on the 
Table of the House 

1-5-1969 

~  

3-4-1970 

u-8-1971 

~  

The Committee examined the Audit Reports at their sittings held 
on 1st December, 1972 (AN) and 2nd December, 1972 (FN). This Re-
port was considered and finalised by the Committee at their aittiDg 
held on 27th April, 1973. Minutes of these sittings form Part n· 
of the Report. 

3. A statement showing the summary of the main conclusiOOlt 
recommendations of the Committee is appended to the Report 
(Appendix IX). For facility of reference, these. have been printed in 
thick type in the body of the Report. 

4. The Committee place on record their appreciation of the assist-
ance rendered to them in the examination of these Reports by the 
Comptroller & Auditor General of India. 

5. The Committee would also like to express their thanks to the 
officers of the Ministry of Education and Social Welfare and the 
Indian I~t t te of Technology for the cooperation extended by theJl' 
in giving information to the Committee. 

Nzw DELHI; 
April 28, 1973 
Vaisakha 8. 1895 (Saka) 

ERA SEZHIYAN, 
Chairmcm, 

Public Account. Committee. 

-_._ .. _---
-Not Printd.e One cyclostyle' copy laid on the Table of the o ~e and five copies 

placed in th' P..l ' l ~ t Library 

v 



, CHAPTER I 

GENERAL 

1.1. The Indian Institute of Technology, New Delhi was established 
in 1961 as a College of Engineering and Technology initially. Under 
th. Institute o ~ nolo  (Amendment) Act, 1963, it was declared 
as an institute of national importance from 13th September. 1963 and 
it acquired the status of a University, The Institute is mainly finan-
ced by grant-in-aid from the Central Government. 

1.2. The Institute received the followini erants-in-aid from Its in-
ception upto 1970-71:-

(a) 0:1 Capital account R,. 706.471akhs (induding RI. 45 lakha during!197o-71) 
(b) On revenve account Rs. 568.091akhs (including Rs. 112.87 lath, durin, 1970-71) 

1.3. In addition, the value of equipment and books received by the 
Institute from its inception upto 1970-71 as free gift from a foreign 
Government was Rs. 119.68 lakhs (including Rs. 19.98 lakhs durine 
1970-71) . 

[Paragraph 1 of Audit Report on the accounts of Indian Institute of 
Technology, Delhi for the year 1970-71]. 

1.4. In March 1970, the President of India in his capacity as the 
Visitor of the Institute bad appointed a Reviewing Committee in 
exercise of the powers vested in him under sub-section (2) of Iee-
tion 9 of the Institutes of Teehnology Act, 1961. The terms of refer-
ence to the Committee were: 

(a) to review the present progress of the Institute of Techno-
logy in the fulftlment of its broad objective as a centre of 
advanced stUdies and research in science, engineering and 
technology; 

(b) to examine how far the Institute has Interacted with other 
technical institutes with particular reference to courses of 
study, programmes of research and faculty development; 

.. .~ .. - .1 
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(C) to assess the over-all impact of the Institute on the training 
of high grade engineers for the technology development of 
the country; " '. 

(d) to recommend the lines along which the Institute should 
be further developed iOradvanced studies and research, 
taking into account the developments that have taken place 
or are projected at the other Institutes of Technology and 
the Indian Institute of Science, Bangalorei and 

(e) to report on any other aspect or as,Pects that are relevant 
to the over-all functioning of the Institute. 

1.5. The Reviewing Committee submitted its report to the Visitor 
in September, 1972. 

1.6. During evidence, the Committee were informed that a similar 
Reviewing Committee was appointed for each of the other Indian 
InstituteS of Technology at Bombay, Kanpur, Kharagpur and Madras. 
The Secretary, Ministry of Education and Socia] Welfare, while ex-
plaining the reasons for appointing these Reviewing Committees, 
stated: "Buically, Sir, I think,there was a view taken that since 
the Institutes had been put on the ground, certainamOl1nt of time 
had passed in varying periods tn the case of different institutions and 
a stage had been reached when it was necessary not only to take 
stock of their current activities but also project the future require-
ments iIltermB of developmental. ~ee . We are trying to see how 
best the two could be correlated. That was the basic reason why 
these Reviewing Committees were formed .... The idea was that each 
Institute should be assessed in much greater detail and depth than 
o~  be possible ot er ~e. OnCe the basic formulations are avail-

able in needed detall from Institution to Institution, the data could be 
utilised and. the ftndings used for taking a eo-ordinated view .... " 

1.7. In reply to a querry whether another Committee was to be ap-
pointed to review the reports submitted by the five Reviewing Com-
mittees, the Witness explained; 

~ Council. which is the All India Coullcil, looking after the 
work of these ftve institutes-has taken the view that in-
asmuch as the review will be given with respect to indivi-
dual institutions, a composite view will have to be' taken 
in terms, as I JaeJjlthmed, of the oveJ;All developmental 
neecIs. All these institutions and their working must re-
main based on the developmental needs of the country as 
a whole. When we have the Institu.tion-wise reviews these 
will be helpful for taking coordinated view." 
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1.8. The Committee note that a Reviewing Committee was ap-
pointed in March, 1970 to ,0 into the working of the Indian Institute 
of Technology, New Delhi. The Reviewing Committee sultmitted its 
report in September 1972. Similar Reviewing Committees were ap-
pointed in respect of the other fopr Institutes of TechnololY in the 
country. The Government propose to examine the recommenda-
tions of all the Reviewing Committees in a coordinated manner. The-
Committee deSire that this examination should be done expeditious-
ly and the action proposed to be taken intimated to them within a 
period of six. months. 



CHAPTER n 

EXPENDITURE ON ACADEMIC AND NON-ACADEMIC STAFF 

2.1. The Reviewing Committee of lIT, Delhi referring to academic 
and n~n e  expenditure incurred by the Institute, made the 
followmg observations: 

"There is also a general complaint that substantial part of the Ins-
titute budget is being spent on maintenance and upkeep of the Insti-
tute rather than on the academic departments. The substance of this 
may be verified from the break-up of recurring expenditure for 1970-
71. Out of a staff remuneration of Rs. 78.13 lakbs, Rs. 27.33 lakhs is 
spent on academic staff, Rs. 16.16 lakbs on supporting staff and as 
much as Rs. 34.64 lakbs is spent on other administrative staff, up-
keep and maintenance etc. Again out of an operational expenditure 
of Rs. 37.73 lakbs in this year, only Rs. 8 lakhs is spent on academic 
departments, Rs. 12.86 lakhs on scholarships and amenities and the 
rest on maintenance and upkeep. In a large institute of this type, 
there will be a tendency for the growth of non-teaching staff and 
other maintenance and upkeep expenditure. This needs careful 
watching and control. 

An analysis of expenditure on staff in ordinary engineering insti-
tutions shows that teaching staff accounts for tro per cent, administra-
tive staff for 25 per cent and supporting technical staff accounts for 
the balance of 15 per cent. In this analysis, Class IV staff is included 

. in the group of administrative staff. 

In an Institute of this type, we do not expect the same distribution 
of expenditure on different categories of staff. Nevertheless, the 
actual expenditure in 1971 of 50 per cent of the total cost of staff on 
administration and Class IV staff, needs a thorough looking into. We 
suggest appropriate measures should be taken for reducing this cost. 
As a positive measure in this direction, we suggest a total emargo on 
any further recruitment of administrative and Class IV staff against 
vacancies unfll the results of this examination are available and ftnal 
decision taken by the Governing Body of the Institute." (Para-. 
graphs 3.52 to 3.54). 



, 
2.2. According to Audit the following expenditure was incurred 

by the Institute on pay and allowance of academic and non-academic 
stat! during, the period from 1968 ... 69 to 1971·72: 

Year 

1970071 

1971-72 

Academic 
exs:enditure 

37'24 

40'27 

42'95 

43'87 

Non-acade- Ratio of non-acade-
miC:zn- mlc expenditllft to 

di academic expeoditure 

(In lalths or Rupees) 

20'78 56 100 

22,.6 56 100 

29'83 69 100 

27"0 63 100 

2.3. When asked to f11rnish the figures of peT capita c04t per stu· 
dent in lIT, Delhi and the comparative figures of cost in other Indian 
Institutes of Technology in the country, the Ministry of Education 
have, in a written note, stated: 

"The Institute of Applied Manpower Research carried out a detan· 
ed study of the pattern of recurring expenditure and per student cost 
in the Indian Institutes if Technology in 1968-69.,..... According 
to the ttudy the peT capita expenditure at the five Indian Institutes of 
Technology are as given below:-

Per Student Recurring ~n .t re GroBs lind Net 

PostlJ'lduate Course. n er~ te Couna 

Institutes GMI. Income Net GroI. Income Net 
Bxpeaditure Expenditure Expenditure Bxpendi-

ture 

KhIrIIPur 9.149 945 8>04004 3,638 3.1 3.397 

Bombay 8.672 ,ro 8,r62 3,690 3.1 3,3.9 

Madras' 9,025 5.6 8,479 4,104 .36 3,668 

Kanpur lO,2OO 728 9.472 4,22. 381 3.8043 

Delhi 10,61.1 81. 9,798 400# Jor 3473 

ALL 9 .. ,6 ,. 8,736 30906 359 3.547 

A similar study of the per student recurring expeIlditure at otber 
engineering colleges is being made but t!?-e result. of the study will be 
available only after a couple of mOllthl." 
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2.4. When asked to indicate the reasons for the recurring expendi-

t r~ per student at Delhi for Post Graduate's Courses being the high-
est In the Country, the Director .. IIT Delhi I stated: "Some time back, 
we had set up a Committee of Professors to look into this question. 
As soon as they are able to give their recommendations it will be 
discussed in our Senate and We will finalise it. There is no time 
limit." 

2.5. The Committee drew the attention of the representative of 
the Ministry to the observations made by the Reviewing Committee 
regarding the expenditure on the administrative and Class IV staff in 
1971 being 50 per cent of the total expenditure on Staff and desired to 
know how it had grown to that level. The Secretary, Ministry of Edu-
cation stated: 

"I would submit that prima facie it should be reduced .......... 1 
was personally glancing through this and I believe there have been 
repeated attempts to assess and reassess the requirements. I believe 
this very Committee at one stage said: 

'No fresh appointments to administrative and Class IV staff 
should be made until the present high cost on this category 
of staff is tbOl"oughly examined by Governing Body of the 
Institute.' 

This is thp. conclusion they have reached with which I should be 
completely in sympathy. The point is that this has to be done under 
their autonomous functioning and under their statute through their 
own organs. I was assured when I discussed this on an earlier occa-
sion with the Acting Director and others, that this review is under-
taken year after year and every year whenever there is a question of 
filling up existing vacancies or new posts, a conscious judgement is 
made as to what staff is needed. Now that this report has further 
come I should definitely consider that this need will be further asses-
sed and perhaps some concerted efferts will be made to see what can 
be done to contain the administrative overheads on Class III 
and Class IV, better than it has been contained so far. But 
the only point I should like to make is this. Speaking 
as a Secretary of the Education Ministry, I would say 
that we will not be in a position to decide it for them. This 
will have to be done via the procedures of the Act. Now, one of the 
arrangements in the Act is that there is an All India Council headed 
by the Minister. All these matters can come up there. As has been 
submitted, this report alon, with other reports is very much under 
their conBideration. Therefore, this Council can itself lay down cer-
tain directives. These checks can be exercised. But, finally, under 
their statute, they will have to submit to the logic of this finding, as 
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their own jUdgement. Certainly when it comes to us, at the time of 
Budget proposals, we can again take a conscious view as to how much 
money should be given to them in view of the considerations covered 
by this finding along with other findings of the Reviewing Committee. 
These are the checks we can exercise ........ ". 

2.6. A category-wise break up of the posts-academic and non-
academic indicating the pay scales and the number of actual incum-
bents against each from year to year upto the year 1971-72 is given 
in Appendix I. 

2.7. In reply to a query whether any posts were created by I.I.T. 
authorities without the approval of the Board of Governors, the 
Ministry of Education in a written note have stated: "Approval of 
Government is not required in regard to the pay scales prescribed for 
various posts including that of the Director. According to Section 
33(2) (b) of the I.I.T. Act, the Council of I.I.Ts is to lay down policy 
regarding cadres, methods of recruitment and conditions of service 
of employees, etc. In its meeting held on the 14th September, 1963, 
it set up a Committee to review the entire position and to suggest the 
lines along which cadres should be rationalised, pay scales to be 
sanctioned for the different cadres and defining the duties and res-
ponsibilities of each cadre, etc. It submitted its report in 2 parts 
which were placed before the Council in its meeting heln on 
13-3-1965 and 3-1-1966 and it approved the adoption of pay sCllles re-
commended by the Rationalisation Committee w.e.f. 4th October, 
1966. By and large these scales are on the lines of Government 
scales for corresponding posts. 

Under Section 6 (1) (h) and 13 (2) of the I.I.T. Act the Board is 
empowered to create acaaemic and other posts. Further under 
Statute 9(10) in exceptional ca'ses, subject to availability of funds, 
the Director shall have the power to create temporary posts with the 
approval of the Chairman of not more than two years' duration on 
approved scales of pay under report to the Board. No posts have, 
ever been created without the approval of the ChairmanIBoard." 

2.8. The Ministry of Education had conveyed their decision to the 
I.I.T., Delhi in 1968 that as a measure of economy, no V8cant cr new 
post other than teaching posts should be filled till a review was 
undertaken. During evidence, when asked to indicate the effect of 
conveying the aforesaid decision, the Secretary, Ministry of Education 
stated: "I was told the effect has been an annual review of the staff 
position." The Educational Adviser added: "The reply received from 
the Institute is that it was observinll these instructions in respect of 
filling up vacant posts on the administration side and not creating any 
new posts." 
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2.9. In reply to a question whether the Institute had created or 
filled up non-tea:::hing posts after the aforesaid decision of the Minis-
try ~  conveyed to them, the Ministry, in a written note, have state: 
"In February 1968, the Ministry of Education conveyed a decision that 
no vacant or new post other . than teaching should be fllled in until 
a review of the requirement of non-teaching staff is undertaken. 

Under Section 6(1) (h) of the I.I.T. Act, the Institute has the 
power to institute academic and other posts and to make appoint-
ments thereto (except in the case of the Director). The powers are 
exercised by the Board of Governors in terms of Section 13(2)(d). 

Every year, the requirements of std are worked out by the De-
partment in the light of the work load and their specific require-
ments .. The proposals for additional posts, if any, are included in 
the. Budget Estimates which are submitted to the Finance Commitee 
in terms of Statute 5(2) (a) for scrutiny and their recommenda-
tions in tum are placed before the Board of Governors for approval. 

Accordingly, the Institute did not fill up a·ny post (other than 
those which had already been advertised prior to 20th Feb!'uary, 
1968) untn Finance Committee had reviewed the requirements 
of ministerial and supporting staft for the work of the. Institute as 
part of the scrutiny of the budget. Subsequent appointments were 
made only after the approval of the budget by the Finance Commit-
tee and the Board and in accordance with the budget provision 
made by the Central Government." 

2.10. The details of non-teaching posts createdlfilled up during 
the period from 1968-69 to 1971-72 are indicated below:-
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2.11. A study made in the year 1968-69 revealed that the per 
capita expenditure for the post-graduate course in the Institutes of 
Technology raqed from as. 8162 to Rs. 9798 and the per capita 
expenditure for the under-paduate course ranged from &s. 3297 to 
3843. The Committee desire that the position in other Engineering 
Colleges in tru:; country should be ascertained and it should be exa-
mined whether there is any scope for reduction of e:!tpenditure in 
the Institutes of Technology. 

2.12. The Committee find that the per capita expenditure for 
the post-erade course at the liT, New Delhi was the highest 
(Rs .• 9798) and the expenditure at the lIT, Bombay was- the lowest 
(Rs. 8162). The reasons for this appreciable disparity between the 
two Institutes should be gone into. 

2.13. In the I.I.T. New Delhi. the expenditure incurred on pay 
and allowances on academic staff during the year .1971-72 was 
Rs 43.87 lakhs and the expenditure on nOD-academic staJl wa& 
Bs. 27.50 lakhs. The Review Committee have drawn attentiOll to a 
general complaint -that substantial part of the Institute's budget is 
being spent on maintenance and upkeep rather than on the acade-
mic departments. They have also warned against t ~ tendency for 
the growth of non-teaching staJl in the Institute. The Committee 
desire that the staBing pattern in the Institute should be ('arefully 
examined and suitable norms laid down for the employment of 
non-teaching staff. 

2.14. The Committee find that out of a total number of 1415 staff 
members in the Institute during the year 1971-72. as many as 428 
were Class IV staff. The Committee do not see any justification for 
the proliferation of Class IV staff in the Institute. 

2.15. The Ministry of Education had conveyed their decision to 
the I.I.T. in 1968 that as a measure of economy no vacant or new 
post other than teaching post should be filled till a review was 
undertaken. However, as many as 274 new non-teaching posts were 
created and 286 posts were filled up during the period 1968-69 to 
11'11-72. It appears that the Ministry did not follow-up with the nT 
the question of the review of the requirement of non-teaching staff. 
The Committee would, therefore, like to luaow how the Ministry 
_tisfied themselves that the Institute implemellted their dflCisioll. 



CHAPTER m 
IRREGULARITIES IN APPOINTMENTS 

(a) Ad hoc appointments 

1. 

3.1 In reply to a query whether the I.I.T. authorities had made 
-any appointments in ad hoc basis without consulting the Board" the 
Ministry in a written note giving the details of such appointments 
since the starting of the Institution have stated as under: 

"Statute 12 (7) lays down that where a post is to be filled up 
temporarily for a period not exceeding 12 months, this may be so 
done in accordance with the procedure, laid down by the Board of 
Governors. No such procedure has, however, so far been la.id down 
by the Board for filling up such posts on temporary (ad-hoc) basis 
under Statute 12 (7). 

Since the date of inception if this Institute about 147 persons (as 
detailed in Appendix.-II) were appointed from time to time on ad. 
hoc basis. Out of these 78 persons have since become regular em-
ployees after selection through the normal prescribed procedure 
and 68 have left the Institute after resigning or termination of their 
services etc. At present there is only one ad-hoc appointee viz. Dr. 
(Mrs) .......... Assistant Medical Officer of the -Institute, This 
post is included in the C.H.S. pool and appointments are approved 
by the Ministry of Health. In this case The Ministry of Health have 
expressed their inability to post a regular doctor and have authoris-
ed the Institute to make ad-hoc appointment. -

It may be added here that the practice of making ad-hoc appoint· 
ments e\'en under Statute 12 (7) has since been discontinued and 
there is no case of ad-hoc appointments except the solitary case 
mentioned above. It is also not proposed to make any ad-hoc ap-
pointment in future till the procedure in this regard is laid down by 
the Board of Governors under Statute 12 (7)." 

3.2. TOe Ministry were asked to indicate whether ~ post in the 
Institute was filled without advertising it and if so, the procedure 
that should have been followed and also the particulars relati.ng to 
the appointments made without constituting Selection Committees, 
The Ministry in a written reply have stated: "According to the 
procedure laid down in Statute 12 for appointments, all posts at the 
Institute. are normally to be filled by advertisement; but the Board 
sha.ll have the power to decide on the recommendations of the 
Director that a particular post be filled by invItation or by promo-
tion trom amongst the members of the staff of the Institute. 

~ II 
502(Aii) LS-2. 

'4 
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Selection Committees for filling up, at posts under the Institute' 
(other. than the posts on contract basis) by advertisement or by 
promotion from n tt ~ I ~ . . t e Institute are constituted in 
the manner laid down ih 'sub para ~ of the above Statute. 

-.. "" .... " .. ", 
According to sub 'ps,ra 6 af the Same Statute, where a post is to 

be l~e  on ~.ntr t 'basis. or by invitatian, the r ~ may at his 
discretion cons'tit1.l.tesuch ad hoc Selection Committees,'as circums-
tAnces Oft!8Ch c'ae 'rtiay re ~. The' constitution of Selectio!l 
Committees for such appoin,t'ment is discretionery and the require-
ments could be waived by the Chairman on merits of each case. 

&ccording to su.b para 7 of the above Statute, where a post is to 
be filled by promotion from amongst the members of the Institute' 
or temporarily for a,period not exceeding 12 months, the Board shall 
lay down the procedure to be followed. Departmental promotion, 
rules covering posts carrying scales maximum of which is Rs. 575 
or less have been framed with the approval of the Board and pro-
motions from amongst the staff are effected under the same and 
through the e rt~ent l Promotion Committees. These rules came 
into force w.e1. 8th Nov., 1968, and have since been replaced by 
new rules w.e.f. 8th November, 1972. The procedure for filling of 
posls on tempOrary basis is under consideration of the Board and is 
likely to be laid down soon. 

It could thus be seen that advertisement is not the only method 
of recruitment and appointments could also be made by promotion 
and invitation, etc. 

The Board .of Governors of the Institute has la.id down that the 
post of Secretary to Director can be filled by the Director by "nego-
tiationslthrough Selection Committee". The appointment of incum-
bents against this post has therefore been made by negotiations 
without processing through Selection Committees. 

Subject to the provision of the Statutes and the conditions of 
exigencies of the Institute service, the Institute has also been fill-
ing posts on deputation by employees in eqUivalent grades in any of 
the services under Govt. of India, State Government and Govern-
ment Undertakings etc. Such cases are not processed through 
Selection Committee. 

Some of the staff of Delhi Polytechnic (now Delhi College of 
Engg.) were appointed to the Institute posts by transfer on level to 
level ba'sis under special procedure prescribed by the Government. 
of India. . 
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Normally, therefore, all appointme,Jits on regular basis have been 

ro~ e  under one bf t4\e ;aboVe' ptGCedu1'es: 'PIIer-e are however, 
t e oll n~ t e t  i ,",' • 

(Ii)' 1'1:11' Institute l ~' . post of Medical Olftcer which b'as been 
placed' af the o~ l  the' Ministry' of L Hea1th for purpose' of 
recrui,tment!posting from the C'.H.S: pool. In 19158 a regular'incum-
bent posted against this post was withClrawn by the Ministrya'rld 
they recommended that Dr. (Mrs) ", boo Gl<' I who was due'to 
retire from the C.H.S. may be appointed by the Institute i.nthe 
same capacity against this post as no other doctor was readily avail-
able with them. Sililce the post, bas been placed at thei!; disposal, 
their recommendation was accepted and Dr. (Mr.).......... was 
appointed as Medical Officer withput pr-ocessiI)g ~ case through the 
selection Committee. Dr. (Mr.) .... was appointed Medical Officer 
w.e.£, 19th December, 1968. 

(b) The Institute had some posts of Work Mistries in the 
scale of as. 110-155 and' a Road Inspector in the scale of 
Rs. 110-200. All these posts were ruled up on regular/ 
permanent basis through normal recruitment procedure 
prescribed in the Statutes Subsequently, in the interest 
of the Institute work, it was felt that these posts may be 
replaced by the post of Works Subordinate in the r~ e 

of Rs. 180-380. It was also decided by the Institute that 
in the first instance the existing persons holding the post 
of Work Mistry and Road Inspector be considered for 
appointment against these posts provided they were other-
wise suitable for it. Accordingly a Selection Committee 
in terms of Statute 12(3) was constituted by the Director 
for the purpose. The Committee found all the existing 
persons as suitable ~n  consequently they were appointed 
as Works Subordinates with the approval of the appoint-
ing authority (Director). In these cases the approval of 
the Board as required vide para 12(7) was not obtained. 
It is now proposed to regularise these appointments by 
obtaining post-facto approval of the Board. 

(c) Certain appointments have been made on ad-hoc basis with-
out advertisement/processing the cases through the Selec-
tion Committees, and details of such cases have been 
given in Appendix-II". 

3.3. Under the Statute, where a post is to be ftJled. up temporarU, 
for a period not exceeding 12 mOlDths, it should be done in acc:orclanee 
witla the procedure laid down by the BolU'd of Gover.nors. The 
Committee, however. note that no such procedure has 80 far been 
laid down hy the Board. They desire that a suitable pl'OeeG:re-.hoatd 
be laid down forthwith and the ad hoc appointments should be ... 
sorted to only UDder exceptional circumstances. 
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3.'. The Committee lind that as many as 1'7 ad hoc appoilltmeDta 
were made by the Institute on diBerent dates from the inception of 
the Institute. Most of these appointments were continued beyond 
the prescribed period of 12 months in violation of the Statute. In 
27 cases the appointments were continued for more than 3 years. 
The Committee take a serious view of this and desire that the cir-
cumstances under which the appointments were made and continued 
beyond the prescribed period should be investigated with a view 
to fixing responsibility. 

(b) Appointments made in relaxation of qualifications 

3.5. To a question whether some persons were appointed in relaxa-
tion of the prescribed qualifications, the Ministry of Education, in a 
written reply have stated the following:-

"A statement of appointments made in relaxation of the pre-
scribed qualifications are listed in the enclosed Appendix 
III. 

It may be stated that the Board of Governors can amend or 
modify qualifications and duties and responsibilities to 
suit the particular need of an Institute. In respect of the 
posts in Appendix-III the appointments were made by 
the Board of Governors, though they did not specitically 
modify the prescribed qualifications. 

In regard to the other posts for which the Director is the ap-
pointing authority the appointments in Appendix IV have 
been made without obtaining the Board's approval for 
relaxation of qualifications. , 

The I.I.T. has been requested to obtain the ratification 01 the 
competent authorities." 

3.6. The Committee are surprised to learn that as many ali 80 
appointments had been made by the Director of the Indian Institute 
of Technology, New Delhi during the period 1964-65 to 1972-73 al-
though the appointees did not possesslthe prescribed qualifications. 
It is surprising that the Board's approval for relaxation of quali-
fications has not heen taken all these years. It is only after the 
Committee raised this point that the Government have requested 
the Institute to obtain the ratification of the competent authorities. 

The Committee desire that responsibflity should be ftxed for this 
.laPle. 
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3.1. fte extat of aauthoriHd relautlala of the preserllted 
quali8eatieDI en be aeen from the faet that a number of Matric-
ulates had been appointed .. UDCa althoqh .,...,. Gradaatea eo'" 
be appointed. Further, a perlOn who had puled onl)' 8th Class 
had been appointed to the post of Library Auistant which required 
a Matrieulate with requisite traiDiDe. Another peqon pGsSe&liDg 
a middle sehool quWieatioD had been appointed to the post of 
Technical AssistaDt which required a penoD with Intermediate 
Science or DiplomafDegree. In )'et aDother cue a perlOn who had 
passedoDI)' 3rd Standard had 'heeD appoiDted to a post which re-
quired a DiplomafDelree. Although only a Graduate could be ap-
pointed as P.S. to Director, a person with only Matriculation quali-
fication was appointed to the post. Thus, it is clear that the appoint-
ments were made by the Director without an)' regard whatsoever 
to the prescribed qualifications. The Committee take .. trong excep-
tiOD to the appoiDtmeDts beiDg made in patent defiance of prescribed 
rules aDd which give ever), appearance of the exercise 01 favouritism 
or Depotism. The)' accordiDgly desire that the circumstances UDder 
which all the 80 appointments were made should be thoroughly 
investigated aDd appropriate corrective action be takeD theroafter. 

(c) Grant of Higher starting pay on first appointment 
3.S. The Reviewing Committee, while dealing with "Career 

Interests and Advancement of Academic Staff" had inter alia 
observed: 

"Several staff members complained that there are too many 
designations of teaching posts at present. When a teacher 
reaches the end of his particular scale, he gets stuck up 
and tries to leave the Institute. This happens even in the 
case of professors. One of the main reasons for this is 
that some of the first appointme:l1ts are made with a high 
starting salary in the scale attached to the post and the 
n ~ ent very soon reaches the maximum. We see some 

merit in having running scale for teachers provided in-
discriminate higher start is not admissible so that a person 
appointed in the scale can hope to progress in his scale 
over the years avoiding unnecessary frustration." 

3.9. The Ministry of Education have furnished the follOWing in-
formation in reply to a query regarding fixation of pay in excess 
of the minimum of the relevant pay scales: 

"The . follOWing provisions exist in the Statutes for the pur-
pose of fixation of pay. 

(i) The Chairman shall have the power to ·ftx, ~n the recommen-
dations of the Selection Committee, pay of an r ~ent at a stage 
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hiiAer i,.han the ~~ ot the scal.e in fe.spect of ,post to which 
aJljl9i,ntlnlan1'.$caJt. be made by the Board 1.mder the provisions of 
the, Act!{Statute No. 7(1)]. 

(il) The Direcor ahallhave the power to. fix, on the reconunenda-
tionsof the Selection Committee, the initial pay of an incumbent 
at a t~e higher than the minimum of the scale, but not involving 
more than 5 increments, in respect of posts to which appointment 
can, be made by him under the powers vested in him by the pro-
vision of the Act [Statute No. 9 (5)]. 

Thus, pay of candidates, including Departmental candidates, 
selected in open competition or otherwise has to be fixed by the 
appointing authority in the manner indicated above only ,on the, 
recommendation of the respective Selection Committee. Noproce-
dure has been laid down in the Statutes or by the Institute for the 
guidance of the Selection Committee in the matter of ftxafion of 
pay at asta,e higher than minimum. Normally, however, the 
Selection Committee deCides about the initial pay to be given to a 
candidate keeping in view various aspects such as qualifications, 
experience, status and pay already drawn and other merits of the 
candidate. In cases where posts are filled by promotion from 
amongst the departmental candidates, according to the approved pro-
cedure, the pay is invariably fixed according to Government rules. 

The details of cases of initial appointment (technical and non-
technical) in which pay in excess of the minimum of the relevant 
pay scale has been ,fixed according to the procedures laid down 
above are given in the Annexure (vide Appendix V). 

The following position emerges from the details given in Appen-
dixrelating to the cases where the higher pay than the minimum 
of the prescribed scale was given on the recommendations of the 
Selection Committee during the period from 196364 to 1971-72: 

1963-64 11 
1964-65 16 -
1965·66 33 
1966-i67 25 
~  29 

. 1968-69 22 
1969-70 9 
1970-'71 '8 
1971 .. 72 20" 

3.10. During tbe period 1163-&& to 19'11-72 higher starting' pay 
w ..... Uowedib 173 -'811 ollbitlal . . o t ent~ on tbeltasls Of 'the 
recommendation. of tbe SelectIon Committee. ~It appeRn· to the 

~ lttee tbat .t~e. er~t wu giveR. ,indilCrimhlatBly. lIn 
~ e c ... t ~  ~ wa. bed at tbe ·maxilbum oftbenieVllllt 
lealM. As under the Statute tbe Director can fix tbe initial pay 
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,of an .ncumbent at a stage higher than the minimum of the seale 
but not involving more than 5 increments, the Committee delire 
that an the cases should be re."iwed to .~ that there was no vloladoa 
of the Statute. 

3.11, The Committee regret that no procedure has been lald down 
in the Statute or by the Institute o~ the guid ... ce eX .. :8eleetlon 
CommiUee in the ~tter of fixation of pay at a at'lre htalaer 0.-
the minimum in order to guard against tbe abuse of ",,,,er. t.y tile 
appointing authorities. The Committee desire that some JUidelines 
:should 'be "aia down in this l"8lJard .. 



'0""" CHAPTER IV 

Y ~I I  .OF THE ASSETS OF THE INSTITUTE 

4.1. DUring evidence the Committee were informed that CIon 31st 
March; 19'12·as reported by the Institute it had equipment and books. 
worth about as. 132.40 lakhs which were received from U.K. They 
got indigenous equipment i.e. equipment purchased in India worth 
Rs 101.52 lakhs. The total comes .to approximately 234 lakhs." 

4.2. The Ministry were asked whether any discrepancies were 
notied, as a result of physical verification of stores etc. The 
Ministry furnished to the Committee a statement indicating the 
value of assets--equipment, stores, stocks and major works-as on 
31-3-1971 and 31-3-1972. The total value of such assets is given 
below: 

Category 

I. Equipments (Teaching Hospital Air-
conditioning , sports, Library 
books, furniture etc.) 

II. Value of equipment from U.K. 

111. Stock (P.O.L. suspense) 

IV. Major Works (Land, Building etc.) 

Total 

As on 
31-3-1971 

Rs. 

23,221' 00 

5,52,08,351' 00 

As on 
31-3-1972 

Rs:---

1,32,40,776·00 

2X,583' 00 

5,Hr,Y2,lo6'Oo 

----_._-------_._-----_ ... 
4.3. Further while informing that the Registers of Assets were 

being maintained department-wise in the Institute, the Ministry 
stated: 

"Physical verification is conducted periodically for all the 
assets except sports, students' publication and furniture. 
Physical verification for sports and students' publication 
was not being conducted in the past as these assets are 
maintained out of students' funds. However, physical 
verification of these assets· as well as of furniture will be 
conducted in future. 

18 
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In case of Works Organisation no dilcrepaacy has come to~ 

notice 80 far during physical verification." 

4.4. A list of items having value of approximately RB. 1,000/- or 
above as discrepancies noticed during physical verification as on. 
31st March, 1972 in 'respect of different departments as furnished 
by the Ministry is at Appendix VI. It is obServed r~ the state-
""Qent that there are deficiencies amounting to Rs. 150772 and surplus 
"-'1lounting to Rs. 7027. 

4.5. During evidence while confirming that there was no Central. 
Regllter of the Assets of the Institute, the Secretary, Ministry of 
Education stated: " ........ there WkS no Central Asset Register 
F.rom the accounts as sifted from the Departments' stock registers. 
1ile balance sheet was struck. That is the position so far." 

4.6. In regard to teaching equipment, he further stated: "I under-
stand that under Audit advice, an attempt is being made to put all 
these in ~e register so that one can get things at one glance." 

4.7. During evidence it was brought to the notice of the witnesses 
tha! a camera valued at Rs. 5,000/- loaned to a British Professor was 
miSSing from the stock of the Institute. On being asked whether 
any enquiry was conducted into the case, the Ministry of Education, 
in a written reply, stated: 

"A microscope camera was loaned to the Material Science 
Laboratory from the Experimental Stress Analysis Labora-
tory (both laboratories being in the Applied Mech. Deptt.) on 3-4-
1967. The loan slip for the microscope camera ~ signed by a 
British Professor who was on secondment with the Applied e~ . 
Deptt. of the Institute. The camera in question was received 
under free aid plan from U.K. in 1965. The approximate cost of the 
camera is- Rs. 3,500/- (not Rs. 5,000/-). At the time of departure of 
the British Professor in December, 1968 after the completion of his 
assignment, the Camera in question was found untraceable. Efforts 
were again made in 1970 to trace out the camera from the labora-
tories but were of no avail. No enquiry has so far been initi3ted 
about the loss of the camera. The camera in question is still bornp 
on the stock register of the Department concerned and a proposal 
to write off the same is under consideration." 

4.8. The Institute has assets valued at more than Bs. 9 crores 8!! on 
31-3-1972. It is surprising to learn that the Institnte does not main-
tain any Central Register for these assets. During the cOUl'se of 
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.evidence, the Committee were, however, informedtliat, on ttle ad. 
vice of Audit, an attemptwBS belDg made to have ODe Central 
Register listing all the assets of the Institute. The Institute ought 
to have themselves realised the need to have a Central Repster"so 
as to have an elevtive control over the assets of the 1llStitute. The 
Committee deliire that the Register should be prepared without delay. 

49. The statement of discrepancies in stock verification of items 
costin, more than Rs. 1000 reveals deficiencies amounting to Rs. 1.5 
lakhs and surpluses amounting to Rs. 0.07 lakh. The Committee 
desire that discrepancies in stock should be investigated expe-
.ditiously. 



CHAPTER V 

OUTSTANDING ADVANCES 

5.1. Advances drawn for meeting contingent expenditure were 
in several cases retained by certain officers for periods varying bet-
ween SiK to eleven months before the same were refunded in full. 
Further, the following contingent advances still remain unadjusted. 

1963-64 

1964-65 

1965-66 

1966-67 

Year 

TOTAL 

Amount 

Rs, 

159'05 

1,057'42 

1,80'1' 42 

2.291' 33 

5.2. The Institute has since intimated that a further adjustment of 
. ~ .  has been made reducing the outstanding amount to 

Rs. 4,341.68 on 20-6-1968, 

[Paragraph 4. of the Audit Report of the lIT, New Delhi' for the 
year 1966-67], 

5.3. Subsequently Audit gave the following figures indicating the 
outstanding advances as on 31-3-1971: 

1963-64 
'1964-65 

'1965-66 

1966-67 

Year 

21 

Amount 

701' 50 

'4 • ~ .... . ~ .. .... .~. 



Amount 
---------------

1967-68 

1968-69 

~  

1970'-71 

Total 

lb. 
91$'94 

II,079' 27 

47,3$8' :58 

64.309'39. 

5.4. The Ministry of Education in a written reply stated that the· 
reason for delay in adjustment/refund was rendition of incomplete 
account or non-rendition of adjustment account desipte repeated re-
minders. The Ministry also informed that the outstanding balance 
of temporary advances pertaining to the year 1969-70 and 1970-71 
had since been reduced to Rs. 501 and Rs. 1,975 respectively and that 
action was being taken to recover these outstanding advances. 

5.5. During evidence when asked to indic;ate the procedure govern. 
ing advances Qrawn to meet contingent expenditure and the reasons 
for allowing these advances to remain outstanding for such a long 
time, the representative of the Ministry of Education stated: "There 
were no specific rules in the previous years for the advances drawn 
by individuals for varioUs purposes. Since then they have tightened 
up the procedure and they are now following a more strict procedure· 
of only one advance and that advance to beseftled within one month 
of the receipt of the amount. Now as a result of these efforts most 
of the cases mentioned in the Audit Report, they have been able to 
clear up". On being pointed out that although about Rs. 4,000/- had 
been given for sports and recreational activities in July, 1970 the 

o~t had not been accounted for till Macch, 1971, the witness 
stated: "I am told that this feature, asnt the end of last financial 
year, i.e., 31st March, 1971 was really the pOsltion under the old rules: 
The Institute Authorities tell us that they have tightened the rules 
only in August, this year". 

5.6. Wheu asked whether at the time of giving an advance to an 
individual it was not the duty of the person!! concerned to see that 
the outstanding advance, if any, had been cleared: the Secretary, 
Ministry of Education replied, "That was precisely the lacuna in 
the old rules ......•... Now the time limit of one month has been 
tightened". . " 

. . ..... ' 
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5.7. Giving the outstaanding balance of contingency advances u 

"Dn 1-12-1972, the Ministry, in a written note stated as under: 

"Out of the outstanding contingent advances of Rs. 64,217.68 
as at the the end of 1970-71, a sum of Rs. 47,755.17 had been 
adjusted as upto 31-3-1972, thereby leaving an outstanding 
balance of B.s. 16,462.51 on that date. The outstanding 
balance had been reduced to Rs. 10,411.11 by 1-12-1972. 
No amount of outstanding advances was written off upto 
the year 1971-72". 

5.B. A statement showing the amount adjusted in cash and by 
submdssion of detailed bills, and the balance outstanding as on 
31-3-1972 as furnished by the Ministry is reproduced below: 

.--...--------------.--
Year Outstan- Adjustments Total Balance Outstanding on 

ding up ---
to 31-3-71 Cash by bills 

, ----------------_._._---.-------
1963-64 %46 '07 246'07 1 
1964. 65 201' So 201' 50 r Nil 

1965-66 1031'02 300'00 300'00 731'02 ) 

1966-67 ~  88S·81 83S· 81 

1967-68 1899-50 17' 50 88· So 100'00 1799' So 300'00 

1968-69 1515'50 259'22 44078 700'00 81 5'00 5°1'00 

1969-70 11°79'26 593'62 6246 '73 6840'35 2738. 91 } 1799' oo}. 
1500' 00 1500' 00 

1970-71 47359' 52 1592'40 38222'42 39814'82 4044' 70 } 1975' 30} • 
3500 '00 3500'00 

--,---_. __ ._----- . .~ . .

6421 7'68 n62' H 44992'43 47755' 17 16462'51 10411' II 

5.9. The Committee note with concern that there was no control 
. over the drawal of advances by officers for meeting contingent ex': 
penditure. Inordinate delays have occurred in getting the advances 
adjusted. As on 31st March, 1971, a sum of Rs. 64,209 was outstanding. 
A part of this amount related to the period as far back as 1963-64. 
It is hardly necessary for the Committee to point out that delay in 
adjustment/refund of contingent advances may amount to temporary 
misappropriation of public funds. The Committee desire that the 
reasons for the non-adjustment of advances pending for more than 
a year should be investigated. 
---'''-- ---- ... _---_. 

·Stu_'ents Sports. 
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5.10. The Committee have beeD informed duriq evidence that. 

the procedure for the drawal and adjustment ef eeDtiqeat advances 
has since .een 'tighfened'1ip. As on 1st o'e e~ er '19'72, a balance' 
of Rs. 10,4.J,1 relating to the period upto 1970-71 was still outstanding. 
The Committee hope 'that this ~ l  be cleared early. In future it 

~~l  be' e~ ~re  that all advances are adjusted/refunded as far &SO 
possible before the close' of the 6.nancial year. 



'CHAPTER VI 

AUDIT OF MESS ACCOUNTS 

6.1. The Institute did not produce records relating to Welfare' 
Fund and Mess Accounts on the ground that the receipts and expen-
diture of these funds were neither included in the annual account. 
nor in the annual budget. 

6.2. The Government of India, Ministry of Education, issued 
instructions in March 1968 that all such fees, etc. should hereafter 
be reflected in the Institutes accounts. 

[Paragraph 5 of Audit Report of I.I.T. Delhi for the year 1966-67] 

6.3. The Committee were further informed by the Audit as 
under: 

"In July 1970 orders were issued by the Ministry of Educa-
tion that Mess accounts should be checked by the Audit 
department. 

Subsequently, in August 1972, it was decided by the Govern-
ment in consultation with Audit that the mess account 
need not be audited by statutory auditors provided the 
cash transactions of mess accounts are kept outside the 
cash and bank accounts' of the Inrtitute. Expenditure 
from subsidy or loan given to these messes would, how-
ever, be audited by statutory audit. 

The balances in the funds for welfare activities. viz. Senior 
Staff Club, Staff Recreation Club. I.I.T. Alumni Associa-
tion and I.I.T. Welfare Scheme were transferred to the 
club etc. and the Secreta:-y, I.I.T. Wplfa.e Scheme in 
October 1967. The subscriptions for the clubs etc. realis-
ed from the pay bills of the staff pass through the cash 
book of the Institute. Audit test checks that these collec-
tions are handed over to the clubs etc. on proper receipts.'" , 

6.4. Drawing attention to the decision of the Government taken 
in August 1972 in consultation with the Audit that the mess accounts 
. need not be audited by the statutory auditors provided the cash 
transactions of mess accounts are kept outside the cash and bank 

25 
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.~ o nt  of the Institute and that the expendiure from subsidy or 
.loan given to these messes was to be so audited, the Ministry were 
asked to state the total amount of subsidy Iloan given to the mess 

. upto the end of March, 1972 and indicate the extent of utilisatioa. 
thereof. The Ministry in a written note furnished to the Com-

'mittee stated as under: 

"It is a fact that it was decided by the Government of India 
in consultation with the Comptroller and Auditor General 
of India that the mess account of the I.LT. Delhi need 
not be audited by the statutory auditors, provided the 
cash transactions on this item are kept outside the cash 
and bank account of the I.I.T. subject to the condition 
that any subsidy or loan given to these messes shall be 
audited by the statutory auditors (vide Govt. of India, 
Ministry of Education and Social Welfare letter No. F. 5-11 
72-T. 6 dated 30th August 1972). No cash 'Subsidy or loan 
was given to the Mess account as such upto the end of 
March, 1972. However, certain staff borne on the cadre 
of the I.I.T. assists in the running of the mess. The details 
of the same along with estimates cost are given in Appen-
dix VII. The expenditure on this account has been 
audited by the A.G.C.R. alongwith the expenditure on 
other establishment. 

"It may be added that prior to 1968-69 only one IlI' ~ l .  
account named "Students Consolidated ' ' ~  was 
maintained which accommodated all transactions relating 
to (i) Messing account including messing security (il) 
Sports and (iii) Extra Cllrricular Activities etc. The Ins-
titute's contribution to 'Students Fund' was also credited 
to this account. However, consequent upon the receipt 
of Govt. of India, Ministry of Education letter No. F. 201 
51661T. 6 dated 27th January, 1968 directing that all feesl 
deposits I advances collected may be exhibited in the Insti-
tute account, the balance standing in the "Students Con-
solidated Account" on 1st April, 1968 was distributed 
amongst (i) Messing account including messing securities 
account (ii) Sports and (iii) Extra Curricular Activities 
etc. The balance pertaining to Sports and Extra Cur'" 0' 

lar Activities was taken to the Institute account. Fur-
ther, on receipt of the Govt. of India .decision of August, 
1972 referred to above, the messing account has been &epa-
'Tated from the mstitute's Accounts. Messing security 
'however still forms part of the Institute's Accounts. The 
.receipt and expenditure on messing account' is managed 
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'In&!pehael1Uy ~t e ~.tel  themselves and· Vansactions 
~on that account do not pass through th InStitute cash or 
'bank account. . 

..As stated above the transactions relating to (i) Messing ac-
count including messing security (li) Sports and (iii) 

. ,Extra Curricular Activities were taken to "Students Con-
solidated AccouDt" tilll967-SS. As such separate figures 
for messing account including messing securities for the 
period prior to 1968,-69, are not available. However, the 
total mesSing account including messing security for the 
year 1968-69 to ~  is as under:-

Receipt Payment 
, , 

, 1p68-69 RI. . R •• 

'crilly, 51 to March, ~  10,59,838' B4 10,30,317' SIo4 

1969-70 15,13,645' 15 14,86,168' " 
!April69, to March, ~ 

19;0-71 
, (""pm, 70 to March. ~ 14,80,530' 2, 16,500374' 46 

1971-,2 
(April, 71 to March, 72' 16,62,226' 73 17,27,014'13 

1).5. During .mdence it was stated that a direct subsidy of 
'Rs. 34,000 towards Mess Account was glven in 1966-67. Asked about 
the competence of ·concerned authori,ty to give" the subsidy, the 
!Ministry of Education and Social Welfare stated lh a written reply: 

"No cuh subsidy or loan as such was given to the mess ac-
,count up to the end of March, 1972. However, it may be 
:stated that up to 1967-68 there was no separate mess ac-
.count. There was a Consolidated Students' Account 
which covered: (1) Extra curricular Activities (2) Sports; 
:and (3) Messing. In accordancE" with the poliy of the 
lnstitute the Annual Budget is provided for a ,fixed sum 
to be credited to this Consolidated Fund Account at the 
rate of Rs. 25 per student. Out of the amounts thus ~e
(iited to the Consolidated Fund Account it is seen that 
the following amounts have been spent with the approval 
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of the -Direetor;$oard of Goyemors, as the case may be. 
'for thefoliowing purposes:- .. -- •. ". ~ 

Am Junt Pllrp:>se 

Rs. 
1,6'.)Jco. 00 • Equp. for outdoor and 

Jt¥.IP9.r lMlei' ,-.04 for 
.~~~~~. 

34,200' 00 Do. 

.Do. 

Remarks 

Trapeferred with the 
.. IiRO'Pl. of the Board 
,0C' .. ~~rnon vide 

:Ieaolution No. 37/61 _ 

~ ~ with the 
~t' .' . oCthe Director 

Do. 

,Do. 

As regards the competency, the Consolidated Fund was being 
opeuted by the Director with the advice of separate ComlJlittee for 
~rt e  and ~r ~ rr l r Activities. The r~t r ~ r t e 

Statutes is fully competent to incur expenditure provided in the 
budget.;{Rs. 34,200w4s provided in the budget). 

6.6. When asked to indicate if there was any qifficulty in eetting 
the .Mess Accounts audited for the benefit of the Board itself when 
an amount of Rs. 20 lakhs per year was involved, the ~ ret r . 
Ministry of Education stated: "Apparently there is ,some kied of 
local audit. I am not satisfied with this. The point we would like 
to check up is, whether there can be external audit. This is a pri-
va,tea<rcount of the t e~t.  :and ~one  is theirs. 1fhere are 
only >two .ways ~  having exteI:nal audit." 

6.7. The, attention of the ~~  lr~er .drawn to a ~e
Ministry' l~~ to the e e~t that whenever"there is a department--
al canteen getting some managerial subsidy and equipment the 
Audited Accounts of the Canteen should be produced every year. 
The Secretary, ·Ministry of 'Education stated: ~ter consulting 
the C&A.G, as I said. in August this year, a system has been accept-
ed and it is now being operated upon still keeping the mess accounts 
as private accounts separate from the In t t te' ~ o nt . 

6.S. As r~ r  . t ~  of accounts of the Me,ss, ,he said: "If we-
want .to have the mess accounts ~  account of the students audited" 
then it can only be dc;me by ,the I~~. t te at t~e r own cost. . .. That 
can be ~ne .... We should have an external ~ t or. Anyhow we-
will discuss this with C& A.G.". 



6.9. The Committee regret that at the present there is .0 satis-
factory arraneement for pttine the Mess accounts audited. Tb. 
Committee feel that the I t t lte~  ... ld be able to ensure this as. 
it is giving managerial assistance to the Mess besides incurrin, ex· 
penditure on purchase of crockerY, cutlery etc. 'Tbey accordingly 
suaest dlat a ' 't tor ~e e t rt e audit of the Hess 
accounts should be evolved in consultation with the Comptroller anel 
Allditor Generalot India. 



CHAPTER VII 
. , 

MISCELLANEOUS IRREGULARITIES 

{a) IrrelUlar drawal of T.A. by a Member of the Institute's fatuity 
, '. \ 

7.1. In a written reply, the Ministry qf E4ucation and Social 
Welfare stated: "Prof ........ has used his position in the Institute 
to purchase tickets through the Institute travel ~nt  and not paid 
for these tickets. Besides, he has charged air-fare and received 
payment for these ~ e tickets from other sources. In some cases, 
he has charged round trip fares in excess of the real amount. For 
example, he booked a Delhi-Hyderabad Bombay-Delhi Ticket 
through Sita Travels for which he has yet to pay the required 
amount of Rs. 777. Also for this trip, he has charged the Adminis-
trative Staff College, Hyderabad for the Delhi-Hyderabad-Delhi fare 
and the Government of India for the Delhi-Bombay-Delhi fare, this 
recovering a total of Rs. 1109.50 from these two sources. There is 
another similar case pertaining to his trip to some Universities. 

A committee consisting of two Board members was set up by 
the Board of Governors in their meeting held on 22J23rd July, 1972 
to investigate the matter. The Committee presented its report to 
the Board on 4th December, 1972. The Board of Governors discussed 
the matter and decided that the Chairman, Board of Governors may 
interview Prof ........ and give him the option to voluntarily resign 
from his post at the Institut" failing which a regular inquiry should 
be instituted against him. Prof.... has opted to face the enquiry 
and the enquiry will now be held." 

7.2. In a subsequent reply, the Ministry stated that the charge 
sheet has since been served as required under the disciplinary proce-
dures. 

7.3. The Ministry also furnished a statement shoWing the details 
of contingency advances drawn by the officer. According to this 
statement out of the advances amounting to Rs. 1580 drawn during 
the period 1966-67 to 1970-71, the balance outstanding from him 
amounted to Rs. 780 which is being recovered in instalments of 
Rs. 200 per month . 

. 7.4. The Committee take a serious view of a senior member . of 
the Teaching Staff allegedly committing gross irregularities in claim-
ing travelling allowances from more than one source. The officer 
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......... , •• Me tim. tlle'-eel'ltlnfel'lcyadftll8s ...... .,. 
wm.' fte Cealmittee have beeil 'lDlormed tllat·.s· a result of .. 
ft.rigad. a 'C ....... iheetllilli"Men setved ontlie· omewL 'Be: 
~ ttee would like to know the action taken apinst the-ofliter .. 

'1.5. The CAWndttee wJaich jnvestilated into the· meat.'_., 
rerommended that in ibture tour prop'ammes of academic staff' 
slaould 1Ie prepared by them and they should fet them approved by 
the competent _tllority Were undertaking journeys. The Commit-
tee trust tbat necessary "tructions in this matter bave since.. been 
issuedlt,. the Imtitate. .. 
(b) Defective Bond obtained from a penon deputed for YOI'eien' 

Trainin, 
7.6. An Asstt. Prof. in the T.T. Centre was deputed' to. the. .~.  

for higher training under the Institutes' collaborative rr n e en~~ 
Initially the period of deputation was one year commencing from 
2nd. J8lW8ry, 1968. The period was extended from time to time till 
10th September, 1969. He had executed a bond to the eftect that 
in the event of his reSignation or retiring from service w.ithout 
returning to duty after the expiry or termination of the period af 
training or at any time within the period of four years after his 
return to duty, he shall forthwith refund to the Institute. or may be 
directed by the Institute to refund on demam:l a 8um of Rs. 10,000. 
The individual, however, did no return to the Institt.Ue and continu-
ed to overstay abroad without any approval or permission of the 
Institute. Ultimately tuaresignation was accepted w.e.f. 25th. NoV'-
ember-, 1969. Simultaneously he was asked to remit a sum of 
Re. 31,069.50 being the penalty of RI. 10,000 as re r ~' in the 
bond and Rs. 21,059.50 being the pay and allowances dnlWll! 8y .him. 
during the period of his training. The individual has, however,. not 
remitted any amount so far despite several requests ~ 110 hUn. iD 
this behalf. 

7.7. With a view to proceeding further in the matter the Lega) 
Adviser of the Institute was consulted as to the furher action that 
could be taken for the recovery of the said sum from tlie individual 
The Legal Adviser has expressed his opinion that' it would be pos-
sible to file a suit only for the sum of Rs. 10,000 on the basis of bond 
executed by the individual i.e., excluding the clairtt for pay and 
allowances. The Legal AdViser has further advised that it will not 
be feasible for the mstitute to initiate legal proceedings against him 
while he is abroad because that would have many implications and 
~ e course may not prove effective as there will be difficulties in 
serving summons on him and even in the case of decree of the 
CoU1't it will be diftlcult to get it enforced. The Legal Adviser is, 
therefore, of the opinion that the Institute should await his return 
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t.9. ~ ~~~  to It.oI~l I ~ ~ I t t Or 
.rn~ to the o~n I1Q kr. n ~  ' ~' be. ~ ... t.t.t. ~ 

IIf1 ~ t ~. .  ..... (\Qe l ~l l  III. t e ~ . ~  • 
.... t ......,. c1 ... ......1 80 4_ ,. i'· 
~ ,..,..." ,..,..,,..,.. .• ~ I tl .... ~  

lklalUlC .• ~ n tJ.,: CoP. F_ A./e 
(i) Hit OWl! lubecripdon 

eii), I.I.T. Contribution 

Salary overpaid fr"m 25· I 1,69 to 31-12-69 

RI. 

'°37'00 
,,51-4'00 

~' ' 00 
Rs. 1104' 00 (to be 

recovered). 

7.S. The Committee regret to observe that a bond obtained from 
an Asdstant Professor who was e ~te  for higher training in U.K. 
was defective. Although the Institute has I~ e  consequent on 
his resignation from service without returnin, to duty. a sum of 
Re. 31,959 being the penalty of Rs. 10,000 as prescribed in the bond 
and Rs. ZI,a being the pay and allowances r ~ by him during the 
-period of training. according to the e~ l Adviser only a penalty 
4)1 Its. 10,000 can be recovered and that too on his ret~rn n  to lodia. 

7... It is surprising that althou8'h the period of training was 
~ ten e  only upto 1Mb September, 196D and he resiped from !Sth 
Nevember, 1969, he was paid salary upto 31st December, 1989. 

. 7.119. The Committee desire that reapouiblltty fbr obtaining a 
.factive bond as also for the overpayment· of saluy should he 
tb:ed. Tlte ·qu.stion of obtainiBg suitable secul'ity in future in soeb 
cues .houW aleo be examined. ., 



CHAPTER VIU 

PURetiASE OF ELECTRIC CABLES 

,S.l. During 1964-67, the Institute purchased electric eables cost-
tag. RB. 5 lakhs for use in its main bullding, laboratories and other 
8tructures. Of this, cables worth of .As. 2.26 lakhs only could be 
used till July, 1972. Besides cables worth Rs. 0.35 lakhs 'were sold 
'10 an autonomous body in May, 1972. The balance (value Rs, 2.39 
lakhs) is l n n t l e ~ 

[Paragraph 2 of Audit Report of lIT, Delhi for the year 1970-71] 

8.2. The Committee asked on what basis cables worth five lakhs 
of rupees were purchased. The Education Secretary stated: "This 
was an ad hoc judgment. The basis was the 'CPWD norms, 
Accordihg to CPWD norrt1s it is stated, when the detailed estimates 
llre prepared, CPWD practice is that 12t per cent of the total cost as 
estimated, is estimated to cover the cost of electric installations. 
Now12t per cent is subject to the confirrt1ation of detailed plans 
~n  estimates. I understand this gives a rough forecast, apart from 
1.he construction cost. So when they were ready with their build-
ing estimate, they said that 12! per cent of it would for tIle entire 
electric installation and that for these cables one-fourth of the 12,; 
per cent, i.e., Rs. 5 lakhs, would be enough. So the figure was on 
the basis of 25 per cent of 12; per cent and that is how they pur-
chas'ed the cables. And after construction they were able to use 
only half of the cables. We have sold some cables," 

8.3. In reply to another query the witness further stated: "the 
cables that are now coming are different and these earlier cables 
are not actually being used in the Institute. It is subsequent to the 
prcc:urement of these cables that another kind of cables were pur-
chased which are of a different type." 

~ " " 

8.4. The tr ~ rt er informed the' Comrirlttee that after initial 
t ll~ of electric cables for RB. 5 lakhs was made, the Institute 
bought different types 'Of " cables in two or three instalmentsinvolv-
Ing -total cost,of Rst· ,80;000;' 

8.5. In a ,written reply, the Ministry fUrrUshedthe details·ofpur-
chaIIe-.of additiGn.at I caeles:-as' under: 
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"The cable requirements for the Institute were bued on the 

rollowing estimates. 'j. i 

(i) a complete ~t te of the normal light and power 
requirements of the buildings; 

(ii) a survey of loads required by all laboratories... (this w •. 
iniiially done in 1959 and subsequently re\1ewed in 1961-
62 and given in table II). 

At the time of placing the first bulk order the requirements ia. 
terms of sizes of cables to be used was easy. to, specify' for the esti-
mated load under (i) above, but for that under (ii) was extremely 
diffieult since the she and types of machines for the various labo-
ratories to be imported from the U.K. had not been finalisedJ It. 
was anticipated at that time that a very large part of the load. 
would be of 3 phase machines requiring higH voltage (660 volt) 
cables of varying cross-section. This anticipation was. proved ~ 
pletely wrong as most of the machinery utilised only n le ~ 
supply needing only low voltage (250 volt) cables. This is the 
basic reason for the low eve! of utilisatiOn of the- 660 volt cabla 
ordered in the first lot. All the other cables of first lot still remam-
ing in stock are likely to be consumed by the time the current 
'building programme is over." 

8.6. During evidence it was also stated that, part of the cables 
lying unused from the first lot was sold' to a sister body at tlle-
original cost plus two and a half percent for storage charges. Ita 
to the reasons fx1r not selling these caBles at marKet rate, tile-
Ministry in a written note furnished tHe following inf6rmation: 

"The excess cables with the Institute were of' Paramite aDd 
'Nico make manufactured by Messrs. Indian Cable CO. and' ~ 
National Insulated Cable Co., as per old" ISS standara"No. 43'4ll11t 
The Indian Standard Institute revised the speclft.cations <1f u... 
cables in 1964 and issued new specifiCation viz. IS:l34!t964. A.. 
result the type of cables with specifications 18.43411953 origiDaD7 
~ r e  by the InStitute were no longer e n . n ~t re l muI. 
therefore, were not.' available in the marKet; 

The Institute invited quotations to ascertain thtr rates of' cabIM 
corresponding to specifications 15.43411953. S\nce the cables or 
. ~e sp'eclftcatiOnS were nO Iongel' being manufactured; quotaif_ 
were received according to the revfied'!S-lpeCtfleatfOn but ~ 
conforming to the requirements for which the earlier 151 specifica-
tions had been laid down. The rowest quotation received' was fOUDd' 
to be lower than the rates at which tHe" Ihstftuter had' bought the-
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cables earlier. A Committee consisting o ~..  QAWmof' tb&, 
Institute was deputed to ascertain the prevailing rate at which 
the wires could be sold. Out: ef'tbe four firms contacted by the, 
Conunittee only one was prepared to buy only 250 V ~ le  at 20 per, 
cent. below the Rate Contract price.' The Institute. therefore" 
decided to sell the excess cables to a sister organisation. at the slime 
DGs&D rates at which these were bought plus 2 per cent for over-
heads (It is regretted that in the oral evidence overhelf,d.s, were,' 
mentioned at 21 per cent as against 2 per cent actually charged. The 
Institute did not suffer any loss vis-a-vis the current mark,et rates_ 
at that time." 

8.7. The Committee regret that in this cale the Institut, pouly,-
over-estimated the requirements of cables for use in tbe,m .. ~ build-
ing, laboratories and other structures. Out of electric c4lbles costin, 
Rs. 5 lakhs purchased during the period ~  by the Institute,: 
cables worth Re. 2.26 lakhs only could be used till July, 1972. The: 
Committee are surprised that the estimate of cablet o ~  Bs. 5, 
lakbs should have been arrived at on the basis of its being a certain 
percentage of the overall coat of the construction. An e.timate of 
actual requirements of cables in terms of length should "'"e bee. t 
prepared. The Committee desire that the matter should be lOne, 
into with a view to ftxing responsibility. 

8.8. The Committee note that after aellin,r cab_, wor:th Rs. 0.35;. 
lakh the Institute are still left with a balance valuing Re. 2.39 Ialdl .. 
which is expected to be consumed by the time the current lnliidIDg, 
programme is over. The Committee "'01114' Uk., to kNw t ~ ~ 
gross of utilisation of these cabl •. 



CIiII"J&IWX 

NON.-PRODUm'IOl'i,OF, RECoaDS, ~  .. .Almla'. 

9.1: In·thirlr1nSpeet1bn Report for the yeu 1970-71 it :waltpointed 
out that the 'foUOwtng "records were not made available to the Audit 
il$pite' 1:>1 'repeated· reminders: 

(i) ·Reportsof physical:verificati(m.of to~  

(ii) Files regarding transfer of I.I.T. school to Central Schools 
, r~  

(Ht)Flletegatdipg allotment of 'Space in the main building .,to 
. M/s.E:n:"Galgo.tia & SOns; . 

. (iv) Empty.·· actounta¥: 

(vr Papeor'C()nmml"ttbl'l 'licMluif by Gestetrier Operator;· 

(vi) ,File reganling.,dispoaal of emptie.tj 

(vii) In'tentorl.·of 'furhlture; artiCfes prepared' in the begin-
ntl'rg 0119'1'0-71': 

(viii) Certificate of losses due to fire; theift or otherwise during 
'~  

(ix) : Personal File .of Shd, R. N. .o r~  , 

(k)'/l:Aat of Oftlcilt.tl" enjUl9m, :'l'ellt 'I t~e rI t o t l  the 
quarter number and du.Iof;'l)CIft!pattorl'.F 

9.2. When asked to indicate the reasons for non-production of the 
aforesaid records, the Ministry in a note submitted to the Com-
mittee stated: 

"The records and files mentioned in this question could not be 
produced to audit as sorne of them were not readily available (being 
under submission in some other cases) while in some case. the 
recarcls could be produced only partly. As such an objection in 
this regard was included by the AGCR uide para. 17 of their Inspec-
tion Report for the year 1970-71. The matter in this regard has 
already been explained to them in our reply sent to them. oide tbiI 
Institute letter No. nTDlAuditlSpecial Cell I 2224, dated 22ncl July, 
1972. An extract of the relevant objection as also the Institute's 
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reply 11 enclosed (vide Appendix VIII). It will.be seen from the 
Appendix that while in one :case the information has .e.dy been 
supplied to the AGCR i.e., S. No. x of the points above it has been 
stated in other· cases that the recotds:.c Will be shown to tlile Audit 
Party at the time of their next inspection. Instructions have been 
issued to ensure that all doeuments required by Audit are made 
available with promptness in future." 

8.3. The Committee take a serious view of nen-production of 
documents requU-ecl by Audit parties duriD&, their inspeetion. The 
Committee note that instructions have been issued to ensure that 
all documents required by Audit are made available with pllOmpt-
nels in future. The Committee hope that such cases will not recur. 

NEW DELHI; 
April 28, 1973. 
Vaisakha 8, 1895(S). 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Com.mittee. 
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Appeadiz VI 
Vide Paragraph 4' 4 of the Report 

iUn of ~ hmlitw f)alul of approx Rs. 1000 or uwr. MIftIW durirw ,toeA ~ 
tiorI of di,8wMt DI/1III. 

P ~....  : 
SI. L/F o. NomeDclatve Diac:repaDcy Value 

No. pu:ICJ 
2 3 4 

a •. 
"I a/161. 162 Countina system Glcaear with B.C. Cab!- (-) a 6646' as 

net. 

a 1/513 ~ r t n ~ (-) 1 1143'45 

3 3II75 Drilling Equipment Ultra Sonic: (-) I 5850'00 

"4 3/147 Isolator Fcmite SI. No. M IIO Type LB-: (-) 1000'00 
as 

S 1/5 Microscope Vernier fitted with draw tube (-) 10 4470'00 

6 1/410 Optical bench rcscarcb type (-) 3 2OS7' 00 

7 3/83 Oac:illoscope portable beam type 3251 No. 
S16r and SIb 

(-) a 25188'00 

8 3/134 Projector "BUtc" H.J. 7S0/1000 wattl with (_) 2 15175'00 
parabolic objective condeDlel' complete 

51 31104 Pump w High Vacuum complete double (+) I 4!iI7O'00 

3/136 
ltage 'Rotary' 

(-) I "10 RhotIDctcr Micro 642I4L completc. 10510'00 

II 1/3510 Air Conditioner Kc1ivinator (-) a 2680'12 

la 1/390 Apparatus X-Ray DcOec:tiOD Type Sr. No. (_) I asooo· 00 
'1OCIJ approx. 

13 IIII5 App. Optk:al dcmoustratioD GrifIiD. (-) 9330'00 
14 1/526 Mach;inc Lathe 3.' with motor and ICCIeI- (-) I 13So'00 

IOftCI 

IS a/52 MadJiDc Dri11iDI complctc with motor (-) I 1000'00 

J6 a/l2D MboIcopc Optic medical (-) I 122D'00 

J7 3/aa Mic:roIcope Service smDde with fIucl body (-) 2 320tQ·00 
lOp Jarae pJaiD fitted woodcu cue. 

JI 3/&46: J08 MicmIcope UDivcrsa1 S. No. Is:l: -M (-) 3 11808'00 
<t0468 With IICCCIIOricI at P. B41c 5 

151 3/140 MiaoecOpe Polorisini 'Beck' M-?o 
81. No. 70'P17. 347aa with acceIeorJa 

(-) I 2310'00 

2D 3/110 MacbiDe CiriDdiDI LCDI (-) rcoo'oo 
I&lIImL 

77 



I :& 3 4 

21 3/J60 MicroIcopj: Uniftnal with ball bea-
riDe complete wida Ieee**' (-) 1 l.¢oo·oo· 

22 3/IS2 ~ o~ ~ type CD7I1SIZ (-) I 10IS2·00· 
S. No. 106008 

23 ~ . 540S2 Proicctor Universal GrifIIn Type consis- (-) 1 3600'00-
tiD& of 63 waw S. No. 6S6.43 

24 3/141 Photometer non-l'e(X)rdiDg Ray Cat No. 
L48I } ~  (i) Calve Scale reader unit Cat No. FAI 

300 
01) ~ c:o-.nt vol. C. 17136'00 

No. R:a08 
(iii) I~ le X-IO opticalsyatem 

Cat No. -6000 
2S 3/2 Senic:ecope double beam. type B-31 olIo (-) I 

:z6 31ls8 Projector portable ~ r e S.No. 34936 (-) I 

Civil Engi""";'" lApartmmt 
I Teleec:ope (-) 2 n88'00 

Applied MlChaniel Dfpartmmt 
1 3S M.M. Clmera (-) 1 

(received under U.K. free aidPlanas part 01 
. Microscope.) 



APPIINDlx VB 
(Vide Puaaraph 6·" of the Report) 

Stat,m,nt of Hon,l SI4fI 

Details of Sd 
Year Annual COlt 

Mesa Asset. Mess Hostel' RatiODDllD 
Supervisor Supervisor Acc01mtaIlt 

1963---44 3 1 3 ! 13,600 

1964-65 3 I 2 " 22,600 

1965--66 2 " 3 , 37,500 

1966-67 3 3 3 6 ; 45,000 

1967-68 3 3 3 6 : 48,000 

1968--69 3 3 3 6 i ,6,500 

~  5 3 3 9 l 70.500 
t· 
1970-71 6 3 3 9 l 81,700 

1971-72 7 2 , 9 ~ 96,800 

TOTAL 4.72,:zoo 



APPENDIX VIII 

(vide Paragraph ...... of the Report) 

EXTRACT OF PARA-17 OF THE INSPECTION REPORT FOR THE YEAR 1970-71. 
P~  NON-PRODUCTION OF RECORDS: 

The following records were not made available to audit inspite-
of repeated reminders:-

(1) Reports of Physical verification of stores. 

(2) File regarding transfer of lIT school to Kendriya Vidya-
laya Sangathan. 

(3) File :regarding allotment of space in the main building 
to Mis Galgotia Bros. 

(4) Empty's account. 
(5) Paper consumption Account by Gestetner Operators. 

(6) File regarding disposal of empties. 

(7) Inventories of furniture articles prepared in the beginning 
of 1970-71. 

(8) Certificate of losses due to fire, theft or otherwise during 
the year 1970-71. 

(9) Personal file of Shri R. N. Dogra, Director. 

(10) List of officials enjoying rent free accommodation viz; 
quarter Number, date of occupation etc. 

Extract of letter of No. IITD/ Audit/Special Cell/2224 dated 22nd 
July, 1972 

Reply: 

The records referred to at SL Nos. 1 to 7 and 9 shall be made 
available for inspection by the next Audit Party . . 

A13 regards 81. No. 8 i.e. certificate of losses due to Fire, theft or 
otherwise, the Institute has since issued orders for the maintenance 
of the register of losses by each Department/Centre/Unit. Further 

80 



81 

a centralised record of the losses is also being maintained in 
Establishment (ITI) &ection. Thus, in future, a statement of losses 
shall be made available to Audit as and required. 

As regards 81. No. 10 i.e. list of officials enjoying rent-free 
accommodation it is stated that in terms of statute 23(5) warden and 
Assistant wardens are provided with rent free unfurnished accom-
modation. Besides the Director of the Institute has been allotted a 
rent-free furnished house with the approval of the Board of Gover-
~or . There is no other officer enjoying rent-free accommodation. 
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